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Fwd: Urgent Complaint Regarding Harmful Effluent Discharge by Numaligarh Refinery Limited

Please put up

============ Forwarded message ============
From: Nazim Uddin <nazim.cpcb@nic.in>
To: "ashbir singh"<ashbirsingh.cpcb@nic.in>
Date: Mon, 07 Apr 2025 16:35:26 +0530
Subject: Fwd: Urgent Complaint Regarding Harmful Effluent Discharge by Numaligarh Refinery Limited
============ Forwarded message ============

============ Forwarded message ============
From: Chairman CPCB <ccb.cpcb@nic.in>
To: "Nazim Uddin"<nazim.cpcb@nic.in>, "REKHA HEMBROM"<prc.cpcb@nic.in>
Cc: "MEMBER SECRETARY CPCB"<mscb.cpcb@nic.in>
Date: Wed, 02 Apr 2025 12:22:34 +0530
Subject: Fwd: Urgent Complaint Regarding Harmful Effluent Discharge by Numaligarh Refinery Limited
============ Forwarded message ============

============ Forwarded message ============
From: APURBA BALLAV Goswami <apurbaballavgoswami@gmail.com>
To: <mscb.cpcb@nic.in>
Cc: <ccb.cpcb@nic.in>, <chairman@pcbassam.org>, <membersecretary@pcbassam.org>
Date: Wed, 02 Apr 2025 12:01:28 +0530
Subject: Urgent Complaint Regarding Harmful Effluent Discharge by Numaligarh Refinery Limited
============ Forwarded message ============

To                                                  Date 02-04-2025
The Member Secretary
Central Pollution Control Board (CPCB)
Parivesh Bhawan, East Arjun Nagar
Delhi - 110032
Email: mscb.cpcb@nic.in
 
Subject: Urgent Complaint Regarding Harmful Effluent Discharge by Numaligarh
Refinery Limited Threatening Aquatic Life and the Dhansiri River Ecosystem
 
Dear Sir,
 
Most humbly and respectfully, I would like to introduce myself as Sri Apurba Ballav
Goswami, Social worker, Environmentalist and senior journalist of Golaghat District,
Assam.  Among many others, my social services have been recognized by His Excellency,
Hon’ble Ex Governors of Assam Sri P. B. Acharya and Sri Banwarilal Purohit and bestowed
me with appreciation letters. I was conferred the prestigious award for “investigative
journalism” by the Sentinel group of Assam. Different institutions like Rashtriya Sayank

Mon, 07 Apr 2025 5:14:50 PM +0530

To "Parul Shahi"<parulshahi.cpcb@supportgov.in>, "Sandeep Kumar Tatapudi"
<sandeepkumart.cpcb@gov.in>

as
ashbir singh <ashbirsingh.cpcb@nic.in>
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Sevak (RSS), Assam Sahitya Sabha, Marwari Juwa Manch etc. have recognized my
contributions, and have bestowed me with different awards at different times. I also filed
different PILs in Hon’ble Gauhati High Court at different times on different issues. I single
handedly fought against the sand mafia of Assam.  Recently, I have been conferred with
“Bharat Gourav Puraskar” instituted by Bharat Vikash Sangram.
 
I am writing to express my grave concern over the hazardous effluent discharge from
Numaligarh Refinery Limited (NRL) into the Dhansiri River, Golaghat, Assam, which violates
permissible standards and endangers the river’s fragile aquatic ecosystem. As a resident of
Golaghat deeply connected to this vital waterway, I submit evidence from a test report (Job
Ref. No: AGT-RS387-24-25, dated March 25, 2025) by AGT Biosciences (OPC) Private
Limited, analyzing a water sample collected from Dhansiri river, (Ponka Sapta Shahid
Gaon)  where NRL’s effluent plant discharge falls in the river Dhansiri on March 11, 2025.
The results reveal exceedances of the Central Pollution Control Board (CPCB) effluent
discharge standards for petroleum oil refineries under the Environment (Protection) Rules,
1986, and subsequent guidelines, with severe implications for aquatic life and the long-term
health of the Dhansiri River.
The analysis highlights the following violations:

·       Biochemical Oxygen Demand (BOD): 18.0 mg/L (CPCB limit: ≤ 15 mg/L)
·       Chemical Oxygen Demand (COD): 142.0 mg/L (CPCB limit: ≤ 125 mg/L)
·       Oil and Grease: 11.5 mg/L (CPCB limit: ≤ 10 mg/L)

These exceedances are not isolated incidents but signal a potential pattern of pollution that
threatens the Dhansiri River’s biodiversity and the communities that depend on it. The
elevated BOD indicates excessive organic matter, depleting dissolved oxygen levels critical
for aquatic organisms. Fish species abundant in the Dhansiri, require oxygen levels above
4-6 mg/L to survive. A BOD of 18.0 mg/L risks creating hypoxic zones, leading to fish kills,
suffocation of benthic invertebrates, and disruption of the river’s food web. The high COD,
at 142.0 mg/L, reflects a toxic cocktail of oxidizable pollutants from refinery processes,
which can impair reproduction, stunt growth, and bioaccumulate in aquatic species,
ultimately affecting predators like birds and mammals. The oil and grease content of 11.5
mg/L, though seemingly modest, forms a surface sheen that blocks oxygen exchange, coats
fish gills, and smothers aquatic plants, further compounding the ecological stress.
Prolonged exposure to such pollution amplifies these threats. The Dhansiri River, a lifeline
for Assam’s biodiversity and local livelihoods, risks irreversible degradation if NRL’s effluent
discharge continues unchecked. Over time, oxygen depletion and toxic contamination could
decimate sensitive species, reduce fish populations vital for fishermen, and degrade water
quality downstream, affecting irrigation and drinking water sources. The river’s ecosystem,
already strained by industrial and agricultural pressures, may lose its resilience,
transforming it from a thriving habitat into a polluted conduit—a loss that future
generations will bear. The Dhansiri river falls into river Brahmaputra which flows through
world renowned Kaziranga national park.

I urgently request the CPCB, in collaboration with the Assam Pollution Control Board, to:
1.     Conduct a thorough investigation into Numaligarh Refinery Limited’s effluent

treatment practices and compliance with CPCB standards as of April 2025.
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2.     Assess the cumulative ecological impact of this discharge on the Dhansiri
River’s aquatic life and water quality, including long-term monitoring of oxygen levels
and biodiversity.

3.   Enforce stringent corrective measures to ensure NRL reduces BOD, COD, and
oil and grease levels to permissible limits, safeguarding the river from further harm.

Attached is the test report for your scrutiny. Since the Dhansiri River’s aquatic life and
ecological integrity hang in the balance, I request you to please act swiftly to avert a
preventable environmental tragedy.
 
Yours sincerely,

 
(Apurba Ballav Goswami)
Station Road, Ward No. 5
Golaghat, Assam
Phone: 9435053400
Email: apurbaballavgoswami@gmail.com
Attachment: Test Report (Job Ref. No: AGT-RS387-24-25)
 
CC: 1. Chairman, CPCB. Email address: ccb.cpcb@nic.in
2. Chairman, Assam SPCB. Email address: chairman@pcbassam.org
3. The Member Secretary
Pollution Control Board, Assam
Bamunimaidam, Guwahati - 781021
Assam.
Email: membersecretary@pcbassam.org
 

 1 Attachment(s) • Download as Zip

WATER SAMPLE RESULTS.jpg
Scanning Virus
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Yours faithfully

(Ashbir Singh)
Sc.'D'

IPC-l Division

Member Secretary
Assam Pollution Control Board,
Bamunimaidan,
Guwahati, Assam - TB1O21

Sub: Urgent Complaint Regarding Harmful Effluent Discharge by Nrrmaligarh RefineryLimited- reg.

Sir,

This has reference to the Complaint dated 02.04.202s received from Shri Apurba BallavGoswami, Station Road, Ward No. 5, Golaghat, Assam regarding discharge of Effluent byNumaligarh Refinery Limited- (non-complying to prescribei norm) to the Dhansiri River,Golaghat, Assam which is self-explanatory 1c6py enclosed).

It is, therefore, requested that the complail Tpy be investigated and the action taken reportmay be informed to complainant, under intimation to the CpbB at the earliest.

Encl: As above

'qfravr rr{T' T#.drrqTnr ffi - 1 1 0032.
Parivesh Bhawan, East Arjun Nagar, Delhi - 110 032.

qrqrq /rel : 4 3 1 02030, 22gosr 92, toNTr{eAffe bsite : www. cpcb. n ic. i n
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No.TECH-12011/(18)/3/2025-CCA-PCBA                                                 Dated Guwahati, 01.08.2025

                             Amendment of Consolidated   Consent and Authorization   (CCA)                     

In partial modification of   Consolidated Consent and Authorization (CCA) order issued in favour 

of M/s Numaligarh Refinery Limited vide Office Order No. WB/GOL/T-205/11-12/137/1395 dated 

29.07.2024(Copy enclosed) with validity upto 31.03.2029  , the specific condition under Sl. No. C 

(Water Aspects), Point No. 3  is replaced as mentioned herein under:

“Treated industrial waste water shall be reused in process utilities. Sewage shall be disposed 

off through septic tank/ tank pit system.”

All other terms and conditions stipulated in the original Consolidated Consent and Authorization 

(CCA)  Order  shall  remain unchanged and will  continue to be in  effect  as  per  the provisions 

outlined therein.

This is issued in consideration of the request made by  M/s Numaligarh Refinery Limited  vide 

letter No NRL/ENV/PCBA/25-26/05  dated 30.07.2025.

Enclo:As stated

                                                                                                                            (G.K. Misra)

                                                                                                                      Member Secretary

No.TECH-12011/(18)/3/2025-CCA-PCBA                                      Dated Guwahati, 01.08.2025

Copy to:

1.  M/s  Numaligarh  Refinery  Limited, Pankagrant,  Dist:  Golaghat,  Assam, 

785699,Email:bimlesh.gupta@nrl.co.in

                                                                                                                                 (e-signed)

                                                                                                                         Member Secretary

TECH-12011(18)/3/2025-CCA-PCBA I/3744/2025
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